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Clause 1,‘ the Enacting Formula and
the Title were added to the Bill,

SHRI XK. R. GANESH: I move:

“That the Bill, as reported by the
Select Committee, be passed.”
MR. DEPUTY SPEAKER: The
question is:

“That the Bill, as reported by the
Select Committee, be passed.”

The motion was adopted,

15.59 hrs.

KHADI AND OTHER HANDLOOM

INDUSTRIES DEVELOPMENT (AD-

DITIONAL EXCISE DUTY ON
CLOTH) AMENDMENT BILL

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE
(SHRI A. C. GEORGE): Mr. Deputy
Speaker, Sir, I move:

“That the Bill further to amend
the Khadi and other Handloom In-
_ dustries Development (Additional
Excise Duty on Cloth) Act, 1953,
be taken into consideration.”

The Bill seeks to amend the provi-
sions of section 3 and section 5(2) (e)
of the present Act.

15.59-1|2 hrs,

. (SHRI K. N. TIWARY in the Chair)

Before 1 explain the precise objec-
tive and scope of the Amendment, may
1 with your permission, take this op-
bortunity to refer to the background
in which the Khadi and other Hand~
190m Industries Development (Addi-
tional Excise Duty on Cloth) Act was
ena}cted in 1953. In 1952 there was a
Serious crisis in the khadi and hand-
loom industries. There was consi-
derable accumulation of handloom
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cloth in the country. - The matter was
considered by the Government and
it was decided inter alig that these
industries needed assislance for re-
search, design, supply of yarn and
marketing. In order to finance these
programmes, it was decided to levy
a cess of 3 ples per yard on all
mill-made cloth and to utilise the
proceeds of this wcess for the above
purpose of development of Khadi
and handloom industries. It was
against this background that the
Khadi and Other Handloom Indus-
tries Development (Additional Excise
Duty on Cloth) Act, 1953 was enact-
ed. The cess was collected by Gov-
ernment agencies and the proceeds
were deposited in the Consolidated
Fund of India. Assistance to the
Khadi and other handloom industries
is given out of the Consolidated Fund
of India.

16 hrs,
The Khadi and Other Handloom
Industries Development (Additional

Excise Duty on Cloth) Act, 1953 em-
powered the Government to levy ad-
ditional excise on al]l varieties of
fabrics produced by the factories.
Section 8 of the Act provides for
the levy of additional duty of ex-
cise on cloth. According to this sec-
tion there shall be levied and collect-
ed on all cloth manufacture or cloth
lying in stock in any factory, a duty
of excise .at the rates specified there-
in. The proviso to this Section pro-
hibits the imposition of any such duty
on cloth which is exported out of
India. In pursuance of . the proviso,
no duty was levied from the 10th
January, 1957, in respect of cloth
used in the manufacture of garments
and wearing apparel. Doubts have
heen expressed about the validity of
exempting garments and wearing ap-
parel from the levy of duty as the
proviso appeared to apply to cloth
alone and not also to garments made
therefrom. In these circumstances,

" it is proposed to amend Section 3 of

the Act retrospectively from the
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10th January, 1957, so as to speeifically
provide thet no additionsl emeize duty
shall be levied on garments or wear-
ing appare] mede out of cloth and
exported out of India,

Section 5(2) (e) of the Khadi and
Other Handloom Indmstries Dewvelop-
ment (Additional Exeise Duty on
Cloth) Act, 1958 also empowered the
Government to exempt such varieties
of cloth from the payment of addi-
tional excise duty as were exempt
from excise duty under the Central
Excise and Salt Act, 1944. Cotton
fents were exempt from payment of
excise duty when the Act came into
operation. As a result of 1960 Budget
changes, full exemption in respect of
‘Fents’ was withdrawn and replaced
by a token levy of Central Excise
on weight basis. As such this item
became liable to the payment of ad-
ditional excise duty under the provi-
sion of the above Act. Under execu-
tive instructions, however, fents were
continued to be exempt from payment
of cess. A similar situation arose as
a result of 1962 Budget changes in
respeet of:

(i) cotton fabries produced on
handlooms or in powerloom
units with 1 to 4 powerlooms
were subjected to processing
duty if processed with the aid

W of power;

(ii) rayon or artifieial silk fabrics
v- produced on hemdloom were
) subjected to the prescribed
duty if processed with the aid
of power; and
woollen fabrics produced on
handlooms were subjected to
the prescribed duty if pro-
cessed with the aid of power.

(iii)

Executive instructions were issued
{o the effect that though the above
categories of cloth had become liable
{0 the payment of additional excise,
the Government did not intend to levy
any - additiona] excise duty on them
under the Khadi and Other Handloom
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Industries Act. It had been pointed
out thet the Central Government is
not empowered to grant any exemp-
tion under Section 5(2) (e) of the Act,
from Fevy of handidom cess in respect
of those fabrics which are npt wholly
exempt from the duty of excise levi-
able under the Centra! Excise and
Salt Act, 1944,

Under the rules made under Section
5(2)(e) of the Act on the 25th July,
1953, all varieties of cloth which were
for the time being exempt from the
duty of excise leviable under the
Central Excises and Salt Act 1944,
were exempted from the additional
excise duty leviable under the Act.
Certain varieties of cloth were ex-
empted from the payment of duty
of excise under the 1944 Act 'with
effect from the 1st of March, 1969 and
in view of the rules aforesaid the ad-
tional excise duty was also not pay-

_ able in respect of those varieties of

cloth. But as the intention was not
to exempt such varieties of cloth from
the payment of the said additional
duty, a notification was issued on the
Tth July, 1970 to the effect that the
said rules will not apply to these
varieties of cloth. In the meantime,
the additional excise duty has been
collected from the manufacturers of
these varieties of cloth. It is there-
fore, necessary to regulate and valie
date these collections made between
the 1st March, 1969 and the 6th
July, 1976.

The object of the Bill is to amend
section 3 and section 5(2) (e) of the
Khadi and other Handloom Industries
Development (Additional Excise Duty
on Cloth) Act, 1953 granting exemp-
tion from handloom cess on cloth
used in garments or wearing apparel
exported out of India and also in
cases where the fabrics are partially
exempt from the excise duty impos-
ed under the Central Excises and Salt
Act, 1944, It also provides for regula-
tion and validation of the collections
of additional excise duty under the
Act made between 1st March, 1969
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and Sth July, 1070 in respect of Eer-

tajn werieties of cloth just re!en-cd_

to above by me.

Sir, with these words, I move the
amending Bill for the consideration
of this House.

MR. CHAIRMAN: Motien moved:

“That the Bill further to amend
the Khadi and other Handloom In-
dustries Development (Additional
Excise Duty on Cloth) Act, 1953, be
taken into consideration.”

SHRI KRISHNA CHANDRA HAL-
DER Mr.
Sir, for the purpose of meeting the
of khadi and other
the
nent of India decided in February,
1953 to levy an additional Excise
Duty on cloth produced by the textile
mill industries under the Khadi and
Other Handloom Industries Develop-
ment (Additional Excise Duty of
Cloth) Act of 1953, Thg additional
excise duty was collected on all cloth
that

(Ausgram): Chairman,

development

handloem industries, Govern-

produced by the mills except

which was exported out of India.

Sir, the handloom industry occupies
a place of prominence in our country’s
economy because it is the largest cot-
tage industry producing means of
livelihood to about ten 1million per-
sons, particularly in the villages, and
meetmg nearly one-third of the coun-
try's requirements of cloth. In our
country, the number of handlooms
working on all types of fabrics would
be 26 lakhs. By this amendment it is
felt that this will encourage to ex-
port the readymade garments and will
‘give some employment in the ready-
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made garment industry. But 1 am
atruid, the textile milf owners wil

-misase the provision and wil - en-

coitrage -corruption, beemuse, instead
of producing the ready-made gar-
mertts for export, they muy sell éloth
withir the country. It ‘should ~be
checked cautiously.

In 1966, the Goverament of India
passed an order based on the recom-
mendation of the Powerloom Eaquiry
Committee of 1864, prohibiting mills
and powerlooms from producing colo~
ured sarees beth yarn-dyed and piece
dyed. Mills and powerlooms -ere
openly defying these orders. Gov-
ernment should vome forward to ime
plement the order to protect the
handloom industry.

There is acute crisis in the hand-
loom industry for want of yarn and
Government is not giving sufficient
protection for this industry. Thou-
sands. pf handlooms are closed down.
Lakhs of weavers are unemployed,
and they are starving in the street.
Recently, for the supply of yarn and
for sufficient protection of the indus-
try, in Santipur district of Nadie,
West Bengal, thousands demonstrated
before the SDO against the Govern-
ment’s policy. In Bishnupur and
Senamankhi in the district of Ban-
kura, hundreds of handlooms are

- closed. They are also starving now,

and they have started a movement
to save the handloom Industry from
utter destruction.

In Uttar Pradesh, several crores
worth of handlooms production is
lying in the godown. In Maharash-
tra, in Kerala and in Bihar and in
West Bengal and in Tamil Nadu.
several crores worth of handlom goods
is lying unsold and they are facing
unprecedented crisis in the hand-
loom industry,

So. I request Government to take
effective and concrete measures to
save the bhandloom industry from
disaster and thus save the lives of
millions of handloom workers and
their families.

KARTIKA 22, 1804 (SAKA) Handloom Industries 330
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Government should take the res-
ponsjbility for proper supply of yatn
and at the controlled price and help
them in finding a proper market.
Government should take the respon-
sibility for the export of the goods
and. finally for giving them sufficient
financial help, because then only this
industry can be saved to some extent.

*SHRI J. MATHA GOWDER (Nil-
giris): Hon. Mr. Chairman, on be-
half of my party, the Dravida Munne-
tra Kazhagam, I would like to say
a few words on the Khadi and other
Handloom Industries Development
(Additional Excise Duty on Cloth)
Amendment Bill,

Sir, the principal Act was passed
in 1953, i.e. nineteen years ago. After
four years, in 1857 the exemption from
the levy of additional excise duty was
given to the cloth used in the manu-
facture of garments and wearing ap-
parel. In 1972, fifteen years after
this, this Amendment Bill has been
introduced to give legal backing to
this exemption from additional excise
duty. Similarly, legal recognition is
sought to be given through this Bill
for another exemption from additional
excise duty given in 1960. I should
pay my compliments to the hon.
Minister for bringing this Bill at least
after 15 years to give legal support
to the exemptions given in 1957 so
that the khadi and handloom indus-
try ere not affected in any way. 1
would like to request the hon. Minis-
ter to take this opportunity and see
that, if there are any ofhier drawbacks
being suffered by the khadi and hand-
loom industry, they are also removed.

Sir, the khadi and handloom are
the main means of livelihood of mil-
lions of our people living in rural
areas, Mahatma Gandhi, the father
of our nation, realised the importance
of khadi and handloom in the deve-
lopment of rural areas of our
country and started this programme.
It &3 our sacred duty to see that this
industry thrives and we should en-
sure that all necessary incentives are
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given for its development. The Gov-
ernment should also formulate fresh
proposals for augmenting the export
of khadi and handloom. In 1870-71
the value of handloom export from
the country was of the order of Rs.
10 crores, out of which the share of
Tamil Nadu was Rs. 7 crores, I say
this to show that the handloom in-
dustry is the mainstay of Tamil
Nadu and millions of people are en-
gaged in this industry. The Tamil
Nadu Government spend annually
Rs. 4 lakhs on the training of hand-
loom weavers. Every year 2000
houses are being  constructed for
them. In 1969-70, a sum of Rs. 16
lakhs has been given as loan to the
handloom  weavens. The Tamil
Nadu Government is straining its
every nerve to assist the handloom
weavers in all respects,

From August 1 this year, the Cen-
tral Government introduced a volun-
tary scheme for the distribution of
yarn handloom weavers, But, the-
Foreign Trade Minister, Shri Mishra
had stated that if this voluntary
scheme did not work effectively, he
would not hesitate to take legislative
measures for direct distribution of
yarn to the handloom weavers. He
stated this in this House. I  would
like to know from the hon. Minister
Shri George, what steps have been
taken by the Government for direct
distribution of yarn to the handloom
weavers. Mr. George hails from
Kerala and he must be aware of the
things happening in Coimbatore.
Due to the mismanagement of the
mill-owners, many spinning and
weaving mills remain closed. When
distribution of yarn would be imple-
ment that this voluntary scheme of dis-
tribution of yarn would be implement-
ed by these mill owners? 1 would
urge upon the Government that
the yarn must be distributed directly
to the handloom weavers and for this
necessary legal measureg must be
formulated by the Government forth-
with.

It has also been found that there is

—:The original speech was delivered

in Tamil.
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ever-widening market for handloom
goods in France, West Germany,
Denmark and such other European
countries. I would like to know
the steps taken by the Government
for exploiting this demand for hand-
loom goods in foreign countries, You
know that there is no alternative to
the export of handloom goods be-
cause, there is no chance for con-
suming all the stocks within the
country on account of stiff compeit~
tion from mill-made cloth. The
whale, industry will perish if im-
mediate steps are not taken for ex-
porting the stagnant goods. Inspite
of repeated demand from the people
that certain specific items like saris
in colour border should be exciusiv--
ly reserved for the handloom sector,
the Central Government are hesitant.
In 1970, 37,000 lakh metres of hand-
loom fabric were produced and in
1969-70 622 lakh metres of khadi

were produced in the country. But
the number of workers has come
down from 13 lakhs to 11 lakhs. The
main reason for this drop is non-
availability of yarn in sufficient
quantity.

In Wesatern countries, khadi has

caught the imagination of the people.
Steps should be taken to utilise this
chance. The Central Government
should co-ordinate their programme
of financial assistance and export in-
centives with  those of the State
Governments 30 that the khadi and
handloom weavers are able to derive
the maximum benefit from them.

I support this Bill with these few
words,

SHRI S. A. KADER (Bombay—
Central—South): There are no two

Opinions about the amendment Bill
brought forward by  Government.
Without going into the figures and

detajls, I would like to touch upon
the general aspect of the khadi and
handloom industry for which pro-
tection or g kind of subsidy is sought
to be given by this Bill.

Sir, khadi is a product’ which " can
very well help our villages which
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are not one or two but about six
lakhs in number in our country;-and
they can revolutionize the egonomy of
all those villages, When Garxdhiji
introduced the words ‘khadi’ amd’
‘charkha’, at that time, it was .a
national symbol. It was the uniform
of the freedom-fighters. It was an
emotional acceptance of khadi. But
now things have changed. Now, that
emotional or national uniform has
no longer any meaning as far as
khadi is concerned. But khadi is cer-
tainly still a basic factor in the eco-
nomy of the villages. Therefore, ¥
would like to draw the attention. of
the Government to the fact that up
till now whatever has been done has
been a .sponfeeding of the khadi in-
dustry. You are taking some money
from somewhere and giving it to
khadi for subsidisation or rebate or
whatever you call it. But how long
is it going to last? How long are we
going to appeal to the people to buy
khadi on an emotional basis? How
long are we going to subsidise khadi
or the handloom industry by way of
taxing the others and giving the
money to khadi? What 1 feel is
that if a proper, scientific study is
made and khadj is put on an indus-
trial base, as it should be put, then
alone, I think, khadi can survive.
Otherwize, I am afraid khadi will
not survive any longer than what is
being done for it today.

In the vlllages, there is unemploy-
ment or part-unemployment. Part-
unemployment can be redeemed by
the charkha and by khadi produc-
tion, Are we doing that? Does
every village or villager, where cot-
ton and other things are grown, have
this type of things, and if it is not
there, why not? Have we planned
a proper machinery? 1 know there
is the khadi Board and there is the

Gram Udyog. But have they gone
into it in a scientific manner by
which every village should know
why type of yarn or kind of yarn
they have to produce? It could be
modernised also. It is said that you
should spin with your hand. That
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does not any ‘anger exist. Wherever
wleciridity is avaflable, possibly
there can be spindles«four, five seven
ot 10,—put in a small cottage and
from thefe we can sp'n. 1 ath fold
that {f cne spindle of such a type is
put;, that family will reteive about
Rs. 6 to Rs. ¥ per day. This is a
substantial sum in the econgmy of
the life of the villager.

How
this bg done?

can

What I am thinking is this. Our
Government have geot experts,

but
there should be real experts. They
should plan out as to how khadi

should be properly organised and the
village should be the base of khadi.
That should be the first thing. Khadi
requires cotton. Cotton iz to be
supplied through what you call spin-
ning pulleys. How will you first
arrange for this? How many villages
are tp get this? There is part-un-
‘employment or full unemployment
in many villages, and they are to be
given according to the type of
demangd they have got in the market;
what type of count they should spin
at their places? You must fing out
where the weaving centreas are, and
whether they can give these things.
Weaving centres should also be
scientifically planned and in  that
manner alone, if the total scheme is
framed, and if every village unit
knows what it has to do, can khadi
come up to the expectations of the
people,

Today, khadi is being sold. 1 know,
because we are purchasing it Its
cost price is not so much as it was
before. The difference earlier was
much, becaure the mill prices have
gone up. But that is not helping the
thing. Khadj must be able to hold
competit'on with the others in the
market. It cannot stand by itself
completely, of course. That also
I know. But why not it stand com-
petition? Looking to the unemploy-
ed man-power we have in our
country, T think if properly planned,
khadi can even stand competition
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and regenerate our villages, which is
fae eisence ol the khadi industry.

I am not talking very emotivhally
about jt. I still believe that only
when the villdges in our country are
regenerated eevnomically, only ‘when
they become economically sound India
can prosper; otherwlse not. It tan-
ot prosper in the few cities scaitered
over the sub-continent. While accépt-
ing the basic idea behind this amend-
meént, T appeal ty the Government that
a high-powered committee or cbm-
rhission should be constituted by the
Government to go into the whole as-
pect, economic, scientific ete. and sub-
mit proposals ty the Government as to
how to get handloom industries re-
habilitated on a planned, scientific
basis. With these words I support
the Bill. '

=t gty U (aW) ;- ARTER,
&M FT PR FAR IW T OF
I FTUETC R | FAT 3w ¥ ¥g w1
sreEa w1 ¥ o g0 § 1 I ShifasT
F1TF w1 ATHA FEAH A AAH F
FW FF VA FAA & | g TR
7 ot o wrFry s sy AW E W €w
srEa ¥ & gu § WX 9F afcard
F ATOHIGT FT OF AT FE qIT § W
ot g o 7 fdi v § ) e
@I 1 AIfF fEEw s 9E-
Fm & Ay ¥ ow qRe A KA AfS
& & ofoufe & mE § W
Feqm A qrEATEH T A e
& w@ew A 99 BIE frur @y M}
7 AT 91X frad & et og= 4% €

ALGAT, GA TOT TRW § Ayelve
T ot fage & @@ o sy
T A AN FWT § | W AR wY
g Wga T g N gl
arwT 0 § o & X o weEw
AW w7 ¢ B I
F T a7 WA Y I AAT O T R | AP
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| W arf g | fqew § Sa§
FY 9T 4G Y F N §F |
q1 98 vga & o Wl @ g W
g A DT & 1A gl qx fasar
2 R gu e 7w &R 9% TR
g & o oY ot o 3 frwtr wwhiy |
AN I T A 214 9K 215 T
AE T (R} | A wEh o
w7 g foear & W) W wat oiw
3 firoray 8, 3% AT gU T A g
1 N B I e T 2
AT 98 2 T Faw S R & A
T ® FTT Y T gAT 2 AR
TAR Fad F TR FE FFAE
AZY FT OTE I F 47 A0 F AET | @
FFT IAL VW F oA AN ¥ FHFW
24 I F i F A F wARAED
41 % grdiea § faay a0 & @
77 A 5% @ § | ¥ 9T T
=N 9T YI9H, FgATe, T€ HIFE @l
T § 1 22 a0@ A I WA X
A 7 qar fqme q9w e
dar g ofagm H 9z W A
faTer av | 9 WA, w1 45 S@fRET
F O TRV SO HeY ¥ frar 4,
N oA uA fog ar oo wfaar §
faar ar #1X 37 & 397 "wg fear ar
fF X ST F7 gT I WA A 9%
waar frar 9T ot 9aF a4 guour
FIGTT F G 2qa€qT £ JY | TF FAT
urefagl o7 78 Fa 3 | SO 93w §
FAHT YEAT ITE AT R Fagre § e
Ara & 1 gAY QAT Q= fgw TR
TEE A AU A W F FAqD
FE AT @ 2| BT A9 FT A I
SHFTT GIEIT AE S qFT E | W
EQTT F TAGT AT qF, AP AT H
AR 7 F9 A4 fFar §, @ &y
FAL FT A FE A & 43 2, Tk

F17 AT fawfas 1% w1 A gww @
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A Y v o W ¢, IW W
9% Twaw fa=r 4@t w wwaw &
& % FEAT AT WAt 1 0w ferd
F WY % WY, OF wiyar o ow
TR WX Y faar I oK ww oA
@ 9T f& 99§74 ¥ @ Ay
IR W @A 1
‘og wfear W w7 A faw W< ar
WY # ¥ oF AWT T @1 AGH W
T WX GFEd FY &7 I | e i
Fa A &Y Y a¥97 | 3@y Afy ggA
7 AT qETS & A # st
3 FYS B FY, AR AT FY Ay
A AL § | T WA A
TEATLE A A9 A ga e v
m9x g 81 fem § o Ffon az
ARSI LRSS LR URICRL LR
A qEw W faed & FA7 qgw
IHT 2| ¥ g fae ¥ ag %
foet e 2w & favar @ o e
frafa & & qema ¢ 5 g6 frordwa
F7 fear wvar afewr | feepew & fao
% &7 a3 7 faar s Tfgy
gqm%fﬁ?{ﬂﬂiﬁ?@é@ﬁ
aftada £77 & 15 U AL 27 1 qF
fafoms &7 faqr ar f& 3w a7z
¥ owwd BTOW AW @ aud
TH A7Z IR T AT AR E 1 zAT
SRCARISRE CEE IR PR B 10 cP O
T Frad 37 f2y S, o1 wgm qryv-
AN WF £ 7 5% 1 7 frdm grur
mar 7051 &, fam ¥ wfer gx gvaw
qr7 aegeAw F MR % wei =z
FHH T T HFTE

¥ g3 far v mw gargsw gAy
HAEATE | TAT NIA T AT T2 IAT7
Ead: 7 b Wlﬁ'w Fr [Fcdnd Eace]
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[ sreae )
1 e g ey
¥ w1 @97 ¥ 9 S g Wy
At afeers G H qT FT 0% FroEmEr
T A | JTHT X I 1 A wHEAT
AR g ®1 a9 ST Sy
# safa & &1 1 36 IEI AT T
T AT QN1 e miEe dwx
¥ gEw@ A H§ I Ffau
g6 & e im0t o) ey TR
qfaurt £ 7 | Afem Fgt 9T g g
THS T ALATT AR AZ F qaF
1 TF T W g Ad frmar g

oY feafa 3=7 2w, fage #ite
R W HE fowowr frowor o
& &war &, 99 f5 5q frees SR
¥, forg w1 §vFT7 GrgAr agf TEat
Fraw AR wEw & fag foama
FrqaeqTHI 9T, AfF & frr @ as |

gt @ "t F1 qarer &, § awwar
Z fr a8 39 FERF @O N
MR ITN TEEAT Y I G|
T4 ¥ 9@ q@ FTAA ATAT KT AN
T ¢ | Afyq qf war § fr e
FVE AT GEY F71 w19 TS 9,
faresd o HIRTAT F qra FwATaqt
F SO FT AT T G FT @ T
)R FdEm § oag 0 aw
T @ § WX W7 IT T G FY
o ¥ qafadt  fas, A ag W A
aFar & |

¥ gepe & adY wE Fe
AfrardY Afeat # gfcad frar s
HUT AW F GG AGT B AL
72 gt fre-mifest s g sefaal
T 7T & A forar v & A9
i o g 7 FIe wElEl T 7w
¥ FATHI E, AT I FT OFHA SUT g
i 5 g A oNER-TREY B
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gre, orafadt ¥ zare wr wefwre
FL oI feodo & 0T o smAa
N Ty -
qanfe v : = A1
N gEw Wy Wy ()
awiafa  wgm, & we Fr sgEwr
Jrgar § | aga § qorgfa Agh A
wafe W  vA Fng e
G — A A AR AT qrd
st wHm A% (wwEr) gy
wEvew, et wgvea A faw Ay E A
T WEEAYH {, gIA® 9W & qAT
aga Mva &, AR & 39 F1 F@amva w0
g | dfe s gw AR T Y g
¥ A7 FT EW P FAT 0 | gW T
o § O gTH A A T § ) afy
TORT B V2, FUIT HC ABE, F A
Ffrady S faer ad, @ T g
Sl | g 2 d §4 Y gTAr ;9T QA
wata ST 42T FIA F F1W A A7 gu.
)39 F T g ¥ SqrEr W oHueT
fomtor & s & &7 gg & 1 A9 AT
% fr gueqm da § ¥ wAT AW FW
F@A E AR T A w0, wodr G
S gfoaral & wfgat wiv =me¥
MU AT RE
¥ qor agarg fFemw & aw
TFR A S IR A O WA
sgegT AT QAT & geEd & fase
P I @M AT FAE
I TH HTAE] $Y FITE 7% WF AT gy
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WA FOTITHNAE, 39 T 40
a1 60 FTHT &1 GO Frwrerar & 1 gATY
FWMF M TAR 40§ 60 F1ET F7
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foet | & o wdew & P
mﬁsivr%ahfwigqmg
I ¥ T wx W%m
¥ fafn € =eeqr @Fh afed
agi w1 fofe @@y @y @ ol
W AT geAW W qEeew o
HEA WX qgraar ooy a6
FTHE A wr & R AR TR rEEw
F foy o g gew ¥ fa3
™F M e g% fad ogm A
Jyegr g wifed | TEE wernar
ITPT AT ZF A1 #Y AT gy
F f& g feee vmarsg fad,
g fewrga fawrar w3 w1 f2A
T AT @Ry A E I & fay go
oTET-" F1 gAdwa @r Ay

ar & st 3% ¥ fawrie
¢, oF feqm a2 aAr fear @
afs orr sEem @ 9@, ARl
uifas agaar favs% gw fao &%
WRFTEr AvET Eoqa Y gFE @y
AT W qqr ST dwwfor A
EF | gawFH gy ey ¥ foram
T & ITRT R AwAT € ITE)
T AT HAEAT FY AT 4

THE DEPUTY MINISTER IN THE
MINISTRY OF FOGREIGN TRADE
(SHRI A. C. GEORGE): Discussion
on the amending Bill has focussed
attention on quite a few problems
vitally concerning the khadi and
handloom industry. I am extremely
thankful to hon., members who have
taken this opportunity to give valu-
able suggestions to highlight some of
the grievances concerning the people
in the handloom sector. Hon. mem-
bers were very particular that the
maximum aid and facilit‘es must be
given to the khadi and handloom
weavers,

In this context, I may point out
that 'most of the aid and facilities
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given to this sector is channelled
through State Govermments. In say-
ing thig, I am pot trying to disown
the responsibility.

I would like to take up only three
or four points which have been parti-
cularly repeated and hammered by
hon. members. Shri Dhote was sug-
gesting that we were thinking of this
Bill as the diagnosig of the disease. We
never meant it that way. Quite
possibly, this occasion was utilised by
hon. members to focuss attention of
the House and the country on the
plight cf handloom weavers. I am
sure the hon. memter is aware that
coloured saris are, as per a statutory
decis'on of Government, reserved for
the handloom sector. There were
some cases filed in courts. Though
the High Court rejected one petition,
sgime other cases are still pending. We
have written to State Governments—
in fact, the Prime Minister herself
wrote to the Chief Ministers—to sure
rigid enforcement of this reservation.

There may. be g few casss in some
States where the decisions of the High
Courts or of the lower courts may be
running parallel or contradictory. I
am not quite aware of that. Anyway,
I am thankful to the hon. member for
painting out this particular anomaly.
But we have repeated to the State
Governments to see that this reserva~
tion of coloured saris for handlcoms
be rigidly enforced. You will appre-
ciate that it is for the State Govern-
ments to see that this is observed in
letter and spirit.

In fact, we are thinking of extend-
ing the reservation to more itemsa
Under the chairmanship of the Textile
Commissioner, we- have set up a
working group to go into all these
problems. Quite possibly we may be
coming up with guggestions which I
am sure hon., members will welcome
so that this weaker sector of khadi
and handloom may be well protected
from the bigger sharks.

Shri Vasant Sathe referred to the
import of cotton. I am thankful to
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him for raising this point in this dis-
cussion. . The House will be happy to
learn that in 1970-71, our import of
cotton was to the tune of 8.52 lakh
bales involving a foreign exchange of
Rs. 110 crores. In 1971-72, it came

down to 7 lakh bales taking foreign _

exchange of only Rs. 91 crores, a
reduction in one year of Rs. 19 crores.
This year, though the crop situation
is not ‘as good as it was last year,
there is no alarming situation prevail-
ing and we are hoping that the import
will be only 5.5 lakh bales, involving
a foreign exchange of only Rs. 71
crores. It is a reduction of another
Rs, 20 crores. I am only trying to
explain that over a period of two
years, the import of cotton has been
reduced sizeably. The extent itself
is coming down by Rs. 39 crores and
the quantity is coming down By three
lakh bales,

AN HON. MEMBER: What about
the export figures?
SHRI A. C. GEORGE: 1t is fast

picking up. But for the power short-
age., we would have been in a very
happy situation of crossing the mark
of more than Rs. 155 crores, but 1 am
not sure how far it will be reflected
by this power shortage. But still we
are quite hopeful that our exports
will be much higher than last year.

In the year 1970-71, we all know
that cotton production was lower. It
was only 55 lakh bales. In the pre-
vious year, we had a bumper crop,
and were able to finish with 68 lakh
bales. This year it may not be that
much, but even then we are hoping
that it would be 62 lakh dales, so that
the extent and quantity of import is
going to be sizeably reduced. My
hon. friend, Mr. Sathe, is not in the
House, 1 just wanted to console him
that the figure of import is every
year coming down.

Regarding supplies of yarn, we have
made arrangements so that, to those
weaker sectors, yarn is made available
through the Directors of State Indus-
try in the ' States ang their- officers.

KARTIKA 22, 1894 (SAKA) Handloom Industries 354

etc. etc. Bill
Our information is that this is work-
ing satisfactorily. If there are defects
noticed, we will be very happy to
welcome suggestions, and I am sure
that this particular sector of handloom
and khadi involving more than 15
million people will also have the best
attention of the Government of India.
The suggestions put forward by the
Members are welcome, and to the best
of our ability we will be taking neces-
sary steps to be of best help to them.

MR. CHAIRMAN: The question is:

“That the Bill further to amend
the Khadi and other Handloom
Industries Development (Additional
Excise Duty on Cloth) Act, 1853, be
taken into consideration.”

The motion was adopted.

MR. CHAIRMAN: There are a few
clauses, but there are no amendments.
The question is:

“That clauses 2, 3 and 4 stand

part of the Bill.”

The motion was adopted.

Clauses 2, 3 and 4 were added. to
the Bill.

Clause 1, the enacting Farmula and
the Title were added to the Bill.

_SHRI A. C. GEORGE: Sir, I move:
“That the Bill be pa;sed."

MR. CHAIRMAN: Motion moved:
“That the Bill be passed.”

sy ToraATT whewy (qEat) &
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T ag FA T 5w T w0
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N gerr #) AT AU A F wf w0
A omd o+ wgi A% fagre w1 Wy
§ ot w Pfe @ f wa E0
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SHRI A. C. GEORGE: In my earlier
speeth also, l referred to the problem
of distribution of yarn. Hon. Members
were 'very phrticular that yarn must
be Ayailuble to the handloom wenvers
at reasonable prices. Last April there
Wu a very acute problem regarding
thé distiibution of staple fibreyarn
and we took the initlative in calling
thé representatives of the spinning
'mills, the State Governments, etc. and
it was agreed that the spinning mills
would supply yarn on the pattern
existing in South India, what we
called SIMA pattern. It was ggreed
that at this price the yarn will be
mede availuble to the State Industries
officers and through them the dxstn-
bution wil] beé made. Our irnformation
is that State Industries officers are
doing these allocations. If there are
some specific complaints regarding
this, we will be able to look into them.
There 18 no other complaint that we

havé received from the State Govern-i

ments,
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etc. ete. Bill
MR. CHAIRMAN: The question is:

“That the Bill be passed."”
The motion was adopted.
17.21 hrs,

LIMESTONE AND. DOLOMITE
MINES LABOUR WELFAR® FUND
BILL

THE MINISTER OF LABOUR AND
REHABILITATION . (SHRI R K.
KHADILKAR): Sir, I beg {o move*:

“That the Bill to provide for the
levy and collection of a cess  on
limestone ahd dolomite for the
fAnancing of activities to promote.
the welfare of persops emNoyed in
the limestone and dolomite mulu_,
be taken imto consideration.”

Weltare measures (o ameliorate the
living conditions of the  labour
employed in the limestone and dolo-
mite mining industry are not general-
ly satisfatctory. Stetutory welfare
funds slready exist for coal, mica and
iron ore mining industries. Encouy:
aged by the experience of the work-
ing of these Welfare Funds, the Gov-
ernment has decided to set up a
similar Fund to provide wellare
megsures for the labour employed in
limestone and dolomite m.uung indus-
try. For this purpose, it is prOposed
to levy, as a cess, a duty of exclse on
so much of hme-stone or dolomite pro:
duced in any mine as ig sold ¢t oﬁ1er-
wise disposeg of to the occuptér  of
any factory or as is used by the owner
of such mine for any purpose In con-
nection with the manufacture of
cement, iron and steel. Thé rate of
cess will be fixed by the Government
from time to time within a celling of
one rupee per wmetric tonne of lime-
stone or dolomite. The proposed
Fund is intended to supplerent and
not to supplant the efforts of the
employers or the State Governments
to improve the living conditions of
workers and their deperifiénts,

*Moved with the recommendation of the Président. L



